IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH
AT HYDERABAD,

0A.No, 156/96,

Date of orders1l, 3,96,

Betweensg=
U.R. 5. V,Subba Rao .o Applicant,
And

1. The Compproller and Auditor General of India,
10, Bahadurshah Zafar Marg,
New Delhi-110 002,

2, Governmen t of India, repby -the sSecretary,
Ministry of Personnel,Pensions and Public

Grievances, Governmen t of India,

3, GevexRrerkxefxEndiayxreRKEYXERRXE

Principal Accountant General (Aaudit-I),
~Andhra Pradesh,Hyderabad,: ‘

oo Respondents,

Counsel forthe Applicants Mr, I.Dakshina Marthy

| Gy RAXXE SAWAXAXREO , \ _ :
Counsel for the Respondentss:Mr,G,Parmeshwara Rao,
CGSC,
" CORAMs

HON*BLE MR,JUSTICE M,G,CHOUDHARY,VICE CHAIRMAN

HON*BIE SHRI H.RAJENDRA PRASAD,MEMBER (a)




0.4.N0.156/56,

Judgenent De: 11.3.96
(A¢ PER HON'BLE SHRI JUSTICE .G JCHAUDHART , {(VICE' CHATRMAN)

Shri I.Dkakshina Murthy, learned counsel for the

applicant has filed a note stating that he has been
informed that the smlg applicanthas expired on 14.2.96 and
prays for withdrawal of the application. The note is

taken on record, 7There was no interim order.

2. In view of the application filed by the learned
counsel for the applicant, he is allowed to withdraw )
the application as it is akka abated ewing to the death
of the sele applicant. -Mr. Dakshina Murthy states that

he has already informed the standing counsel for the

respondents Mr. G,Parameswara Rao. The CA stands

~ Qdisposed of accordjingly. HNo costs, [&QZZgaMEjf}v;

(t1, RAJEND? (M.Q EHAUDHART)
MEMBER VICE CHAIRMAN

k Dated: 11ith March, 1996 i
Rt 7 Open court dictation. - 4 7”;
J ‘ ! ' -
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Copy tog=
1. The Comptroller and Auditor General

2,

3.

of India, 10, Bhadurshah Zafar Marg,
New Delhi~110 002,

Government of India, reg.by the Secretati.
Ministry of Personnel, Pensions and Public

Grievances, Government of India,

Principal Accountant General(AuditI),
Andhra Pradesh, Hyderabad,

One copy to Mr,I,Dakshina Marthy, Advocate,
CAT,Hyderabad,

One copy to Mr,G, Parmeshwara Rao,CGSC, CAT  Hyd,

One copy to Library,CAT,Hyd,

7)1 One spare copy.
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